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DATE OF DECISION _[0- [ ' (44|
Shi‘i P, S.Puri, | ~ Petitioner
‘ shri G,S.Walia- Advocate for the Petitioner {s)
Y : | | Versus
Union of Ipdia and others _Respondent
Nope for the Resgpondents Advocate for the Respondent (s)
CORAM

The Hon’ble Mr. M.Y.Priolkar, M(A)
¥, |

The Hon’ble Mr, Y+F.Sharma, (M/3)

1. Whether Reporters of local papers may be allowed to see the Judgement ? }(
2. To be referred to the Reporter or not ? \)k |
3. Whether their Lordships wish to see the fair copy of the Judgement ? S

4, Whether it needs to be clrculated to other Benches of the Tribunal ? SZ
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BEFORE CENTRAL ADMINISTRATIVE TRIBUNAL @
NZW BOMBAY BENCH .

origqinal Application No.3/91

shri P.S.Puri,

C/o G.S.Walia, .Agvocate,

High Court, Office Np.65

First Floor,

Prabhat Cgntre, Near Fire stn.

New Konkan Bhavan, New Bombay

PIN - 400614 esee Applicant

VS.

Union of India , .
and others. : esss Respondents

CORAM &+ HON'BLE MEMBER Shri M,Y.Priolkars M(A)
| HONS BLE MEMBER SHRI J.P.Sharma, M{J)

gggearance H

MroG080waliat.Advl
for the applicant

None for the respondents

ORAL JUDGMENT - . |  DATEDS 10.1,1991
(PER s M,Y.PRIQOLKAR, M(A) ’

Mr.G.é,Walia, learned advocate for the applicant,
stated that he is now pmséing only_' the alternative relief
prayed under pafa 8 (b) of the épplication. viz, that the
disciplinery proceediné initia%ed by the Respondents may be
ordered to & finalis=d within a period of two months.

He allegeslthat this charge sheet dated 28,11,1990 has

been issued by éhe respondents only to frustrate this
Tribunal's order dated 12.10.1990 for constituting a review
oPC, as thgy do not wiéh to promote the applicant to the

pext higher post.
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24 After taking into account the facts and circumstances
of this case, we feel that the application can be closed by
giving a direction, t hat the inquiry may be completed by the
Respondent within a maximum period of Six months, as far as

possible, fromthe receipt of a copy of t his order.

3. With the above direction, the application is

disposed of with no order as to costs. Needless to say,
the applicant, if he is still ag}grieved by the £ inal order,
e will be at libkeny to approacht his Tribunal again

in accordance with law. The applicanf. shouid also
co=operate with the Respondents so that t he J':nquiry is

complated within the stipulated period as mentionsd above.
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(J.P,Sharma) ' . (M,Y.Priolkar)
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